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Odisha: NHRC issues notice to Centre over missing transgenders 
from voters  list 

https://www.thestatesman.com/india/odisha-nhrc-issues-notice-to-centre-over-missing-
transgenders-from-voters-list-1503292616.html 

The NHRC passed the order acting on a petition filed by human right lawyer 
Radhakanta Tripathy. 

The National Human Rights Commission (NHRC) has sought an Action Taken Report 
(ATR) from the Ministry of Social Justice and Empowerment on the issues pertaining to 
denial of rights to the transgender community including their voting rights. 

The NHRC passed the order acting on a petition filed by human right lawyer 
Radhakanta Tripathy. 

Citing the example of Odisha where only around 17 per cent of transgender population 
features in the electoral list, the petitioner stated as per the chief electoral officer’s 
constituency-wise elector information, the highest number of 560 third gender voters are 
in Khurda district, followed by 275 in in Balangir, 273 in Ganjam and 265 in Cuttack. 

The number of voters from the total population of voters is so low, it proves the 
lackadaisical and negligent attitude of the Government in taking up the issues related to 
the Transgender Community, the plea alleged. 

It is pertinent to mention here that pursuant to NHRC notice on Tripathy’s petition, the 
Government of India had constituted National Council for Transgender Persons, on 21 
August, 2020. This is the first statutory body working for the welfare of transgender in 
India. 

Subsequently, the NHRC formulated and issued an Advisory for Protection of the Rights 
of LGBTQI + Community on 16 October,2020 covering various aspects like food, 
education, protection, financial help, etc. 

The violation of Transgenders right to vote and other rights and deprivation of basic 
necessities of life has been continuing on account of failure on part of States and Union 
Territories to implement NALSA judgment of the Supreme Court and provisions of 
Transgenders Persons(Protection of Rights) Act,2019 and other UN Conventions, 
Tripathy contended. 

The NHRC sought for the ATR from the Secretary, Ministry of Social Justice and 
Empowerment, Government of India calling for an action taken report within a period of 
six weeks. 
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Kozhikode MCH sexual assault case: NHRC accepts complaint filed 
on behalf of survivor 

https://www.thehindu.com/news/national/kerala/kozhikode-mch-sexual-assault-case-
nhrc-accepts-complaint-filed-on-behalf-of-survivor/article68091673.ece 

As the survivor in the Kozhikode Government Medical College Hospital (MCH) ICU 
sexual assault cases completed four days of protest in front of the office of the District 
Police Chief (Kozhikode City) on Sunday, the National Human Rights Commission 
(NHRC) has accepted on file a complaint on her behalf filed by human rights activist 
Noushad Thekkayil. 

The survivor is staging the protest braving the scorching heat and health issues 
demanding copies of reports of various investigations carried out based on her 
complaints. 

“One of the reports we seek is that of the investigation carried out by ACP K. Sudarshan 
against gynaecologist K.V. Preethi based on allegations that she did not furnish the full 
details regarding the survivor’s statement to the police as well as the investigation 
panel. Another was based on a complaint filed with the Director General of Police 
regarding the misbehaviour of the District Police Chief towards the survivor and the third 
was a demand to the DGP to reinvestigate the first case,” Mr. Thekkayil told The 
Hindu here on Sunday. 

Meanwhile, the survivor’s health condition is worsening. “I demanded an audience with 
the District Police Chief and he asked me to meet him alone. Why should I do that? 
Why can’t I take one or two people whom I trust with me to meet him?” said the 
survivor. 

The District Police Chief has said that he is not legally permitted to provide her the 
report on the investigation into Dr. Preethi’s statement as she was a witness in the 
sexual assault case, which is sub judice. The survivor has also approached the State 
Information Commission demanding the same report. However, her plea has not been 
heard over the last five months. 

“I will not quit. I will fight until I get justice or die trying. I am fighting for all women who 
may face the same plight in hospitals,” said the survivor. Meanwhile, complaints have 
been filed with the State Human Rights Commission and State Minorities Commission 
on her behalf, and several organisations have turned up to support her. 

The woman was allegedly sexually assaulted by an attender on March 18, 2023, when 
she was still under sedation after a thyroid surgery. While the attender has been 
dismissed, the survivor has complained that her statement was not recorded completely 
by Dr. Preethi who carried out the initial physical examination. 
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